
äITEM NO.2                      COURT NO.2                    SECTION IIA

              S U P R E M E         C O U R T   O F    I N D I A
                                 RECORD OF PROCEEDINGS

CRLMP.NO.12929-12930/10 IN
CRIMINAL APPEAL NO(s). 1494-1495 OF 2009

S.ARUL RAJA                                                     Appellant (s)

                      VERSUS

STATE OF T.NADU                                                 Respondent(s)
( for Directions and office report ))

Date: 14/07/2010       These Appeals were called on for hearing today.

CORAM :
          HON’BLE MR. JUSTICE ALTAMAS KABIR
          HON’BLE DR. JUSTICE MUKUNDAKAM SHARMA

For Appellant(s)           Mr.   Pallav Shishodia, Sr. Adv.
                           Mr.   Gireesh Kumar, Adv.
                           Mr.   Rajiv Rufus, Adv.
                           Mr.   Vijay Kumar,Adv.

For Respondent(s)           Mr. Altaf Ahmad, Sr. Adv.
                           Mr. S. Thananjayan,Adv.

             UPON hearing counsel the Court made the following
                                 O R D E R

                      On 2nd June, 2010, an order has been passed

            by this Court indicating that having regard to the

            medical    reports     showing   that    the     appellant     was

            gravely ill and needed specialised treatment, he

            should    be   allowed    admission     in   Galaxy   Hospital,

            Tirunalveli,       and,   accordingly,       a   direction     was

            given that the appellant would be admitted to the

            said hospital for a period of eight weeks.-

                      It appears that before the period of eight

            weeks was over, the appellant was shifted and
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confined to the jail hospital where he is supposed

to    be   undergoing           treatment         under     proper      medical

supervision.               It        has     been     alleged         that    the

appellant      was       removed           from   Galaxy        Hospital      even

before his treatment and other investigation could

be completed.            The affidavit which has been filed

by     Shri        K.R.Shyamsundar,                 Additional         Director



General       of    Police/Inspector                General      of    Prisons,

Chennai, does not indicate as to when the same was

verified before it was filed                        in this Court. Since

even the       Notary while attesting the affidavit has

not given the date as to when it was attested, we

are    afraid       that        we    are     unable       to    accept       such

affidavit which has to be rejected.

           In such circumstances, let this matter be

adjourned          for   a      period       of     two    weeks       for     the

present.       In the meantime, within ten days, let the

appellant be examined by a fresh Medical Board, to

be    constituted          by       the    respondent-Authority              which

will include a doctor of                      the appellant’s choice.

Thereafter,          let        a    fresh        report    be     submitted,

supported by a               properly affirmed affidavit,                       on

behalf of the respondent.                     The appellant should be

informed of this order so that he can                            exercise his

choice well before the date of examination.
 (Ganga Thakur)   (Juginder Kaur)
PS to Registrar     Court Master


